
1

r rt th otn Co ti th
o.

Sri.P.v.subramanva Varma Vs Sta te of Telanqa na.

(A)

t d
2

c
fz

r
Nn

(B)

(c)

iI.

III.

IV

I

Restrain Respondent No.15 to 33 from carrying illegal and
unauthorized crushing activities in Rangareddv oistrtt und sunoi
Reddy Districts without obtaining Consent from 4rh Respondent-/
Telangana State pollution Control Board.

Appoint and expert committee to conduct surprise inspection on the
units run by Respondent Nos.15 to 33 in order to examine the rear
activity and assess the damage caused to the environment in Rangi
Reddy and Sanga reddy Districts of State of Telangana

Pass and order or order as this Hon'bre Tribunar may deem fit andappropriate in the facts and the circumstances of the present
application.

Direct the respondent Nos.1 to 14 to initiate stringent actionagainst the respondent Nos.15 to 33 for an authorizea anO iffug;loperation of stone crushing activities in Ranga nedOy anO SantiReddy Districts of state of rerangana without obtaining conr"r,t rL,.Establishment and Consent for o[erario, f;; i;;;i; ,.i#ri"rt."
Direct the Respondent Nos.1 to 14 to demolish / remove all theillegal and unauthorized structures 

"r".iuJ by the nurponountNos'15 to 33 without- obtaining conseni-ro. Estabrishment andconsent for operation from the Zrh respondent as taid down underthe provisions of Water (prevention unO Cort.of of pollutioni ali,1974 and Air (prevention and Controt of eoltutionl Act, 1981.

Direct the Respondent.Nos.l to 14 preventing establishment andoperation of the iileoar and unauthorized sione crushing units ofRespondent Nos.15 to.33 in nania-nLO"iV unO Sanga ReddyDistricts which is bad in law_anO contiary lo if{" ni, (prevention and
lo.ltfglof Pottution) Act, 1981 ano wilel iiruruntion and controrofPollution) Act, Ig74 and in violation oi tie funOamental rightsguaranteed under Article 21 of the.onrtitrtion of India andaccordingry direct the respondent Nos.1 to i+'to seire and preventthe operation of the ResponOent f,los. f ito :i.
Direct the Respondent Nos.15 to 33 to pay environmentalcompensation incl ud ino 

-the-cost of restitution of 
. 

Environ menl r;;;;Section 15 of NGT Act, 2010

Pass any ord
a ppropriate
Application.

er or orders as this Hon,ble Tirbunal may deem fit andin the facts and circumstances of' the present

It is to submit that Sri,p.V.Subramanya Varma, S/o.p. Atchutha
Rama Raju, R/o. Hyderabad has sent a representation to the chairman,
Hon'ble NGT, Principal Bench, New Delhi. The Hon,ble NGT registered the
representation as originar Apprication (o.A) No.6 0f 2022. The main prayer
of the applicant is as follows:



2

TheHon,bleNGTheardthematterandpassedordersdt:L7-oL-202?-

and directed that the respondents by Registered Post with Acknowledgment

Due,bye-mailandalsobydusthi(ifpossible)andproduceproofofservice
byfilingproofaffidavitandalsodirectedtheapplicantstoservethecopyof
applicationalongwiththedocumentsproducedtothestandingcounsel
appearingfortheRespondentsNo.lto4,6to12SoaStoenablethemto
get instruction from the respective authorities and fire their independent

responseregardingtheallegationsmadeintheapplication.Inorderto
ascertain the genuineness of the allegations made in the application,

appropriate to appoint a loint Committee comprising of

SeniorofficerfromtheMoEF&EC,Regionalofficer,Hyderabad;

Senior Officer from the TSPCB;

District Collectors of Sangareddy and Rangareddy or his / her

nomineenotbelowtherankofAsst.Collector/SubDivisional
Magistrate as dePuted bY them

Senior Officer from

Hyderabad.

the DePartment of Mines & GeologY'

i)

ii)

iii)

iv)

TheDepartmentofMines&Geologybethenodalagencyforco-

ordinationandforprovidingallnecessarylogisticsforthispurpose.The
loint committee is directed to submit the report to the Tribunal on or before

z5-oz-zo2z by e-fi*ng in the form of searchable PDF/ocR supportable PDF

and not in the form of Image of pDF arong with necessary hardcopies to be

produced as Per Rules

In comPtiance to the Hon'ble NGT orders dt:18-0 t-2022 in O'A'No'6 of

e was constituted comPrising of following officers:

2022, the Committe
Name & Designation of

the Officer

Reve nue Divisi onal Officer,

Rajendranagar Division, RR

Dist.

Nominated bY the
concerned

DePartment'
ProPosed bY the Hon'ble

NGT
s.

No.

The District Collector'
RangareddY DistrictDistrict Collector

RangareddY District

of
1

ratednteI ICC&FEoM
rceoffiao nReg

ab deraH yd
Senior Officer
& CC, RC

the MoEF
Office,

Hy derabad

from
gional

2

Sri.E.Arockia Lenin'
Scientist C

Sri.G'Hanuman
loint Chief Envi

Engineer, Zon

[h Reddv,
ronmental
al Office,

R.C Puram
TSPCB, RR Dist''

Senior Officer from TSPCB
3

Director of Mines &

GeologY

mfrorefficorn oSe
n SeMofratectoreD

na alaeT n9oe vG log
rrectoDtsuted byed p

the
&

AS4

Sri' R' Praveen '

Asst. Director of Mines &

C"ofogy, RangareddY District



The Hon'ble High Court issued orders dt:20_tO_2021 in W.p.No.170 of-
2020 filed by Sri.M.Gopal Reddy, s/o.M.Anji Reddy against the crushers and
ready mix plants operating in G.o.Ms.No.111 area within 1oKms radius of
Himayathsagar and osmansagar lakes directed to the Tahsildars to take
action and shall ensure the closure of such industries. Accordingly, the
Tahsildars of Gandipet, serilingampally & shamshabad Mandals were seized

the stone crushing units on 2B-0L-2022 & o3-02-2022 respectively which
running without Consent for Operation (CFO) issued by the TSPCB.

The Joint committee visited the area on r4-02-zo2z, contacted the
Petitioner sri.P.V.subramanya Varma over telephone and he was not came
in to contact, During the inspection, the stone crushing unit holders were
also not present. The loint committee have visited certain stone crushing
units located in Rangareddy and sanga Reddy Districts as mentioned in the
prayer of the applicant. As per the field observations, it is noticed that there
are (22) stone crushing units are available in the said area, out of which (5)
stone crushing units were operating with valid consent for operation issued
by the TSPCB and remaining stone crushers were issued crosure orders by
the TSPCB' The TSpcB arso requested the Thasirdhars of Gandipet,
Serilingampally, Shamshabad to seize the generators.

A writ Petition No. 170 of zo2r was fired before the Hon,bre High court
against the stone crushing units operating without consent of the TSpcB in
Gandipet Mandal, Rangareddy District. The Hon'bre High court vide order
dated 20.10.2021 disposed the petition. The extract of the order is as
follows:

"Resurtantry, the writ petition stands disposed of with the directionto-_the Tahsildar, Gandipet Mandal, Rangareddy Oistriit ti-)ir"effect to the crosure orders passed by the portutio'n contror aoari..

The Board also received complaint from Sri p.V.Subramanya Varma
against the crushers operating in G.o.rvs.No.111 area (within 10 kms radius
of Himayatsagar and osmansgar rakes) in spite of issuing crosure order by
the Pollution Control

areas.

Board and causing air pollution in the su rrounding

It is further submitted that another writ petition No. 12022 0f 2020
was filed by sri. visravath Sangameshwar, R/o.Sriram Nagar, Hyderabad.
The Hon',bre High court vide order dated: 18.01 .2022 in w.p. No. 12022 0f
2020 has disposed the petition, The extract of the petition as follows:
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"...The present Writ petition is disposed of with a direction to the

State Government to ;;;;*1i"i'the orders passed by the Board

are implemented and'ii iining/c'ushing activity takes place in

resoect of the area i''i7"ttion'''It is made clear that in case the

;r';;;' ;;t;:;i Liln" do'ard are not imptemented bv the revenue

authorities,"

The loint Committee inspected some of the stone crushing units and

observed that they were not in operation' However' as per the physical

observation, the traces of fresh deposition of dust was noticed in and around

the unit. Hence, the Committee suspected that the crushers might have

operatingduringthenighttime'Itisfurthernoticedthat'thecrushers
which are not in operation were not provided water sprinkling systems'

closed dust bunkers, not provided covers to the belt conveyors' not provided

windbreakingWallstocontroltheairpollution.Itisfurtherobservedthatlot
of dust accumulated within the stone crusher premises' One of the stone

crushing unit is not in operation however' rock breaking work (making

boulders into convenient sizes) is under process'

The (5) stone crushing units are provided water sprinkling systems at

the transfer points and within the premises to suppress the dust generated

during the process and vehicular movement' The stone crushing units

provided wind breaking walls' cladding to the vibrating screens' provided

covers to the belt conveyors to control the air / dust pollution in the

surrounding area '

The loint Committee also noticed that there is a lot of construction

activity is taking place in Gandipet & Serilingampally Mandals of Rangareddy

District and excavating the rock spalls and dumping the same outside their

premises which is also causing the dust pollution'

In view of the above' it is submitted that there are 22 stone crush

units are existing, hence' the Committee needs additlonal time of

months to inspect all the stone crushing units in detail' verify

documents'

ing

(2)

the
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8,,
Asst.

Dr.E.Arockia Lenin,
_Scientist C, IRO,

MoEF & CC, Hyderabad.

G.AA",r
G. Hanumantha neOoov.

zonal Office, Ramachandrapuram.

B l"\rll* fuij^ilR. Praveen
Di rector of Min es&G gY,

Rangareddy District,

B. Madhukuma r,
Asst. Director of Min es&

Geology(I/c ),
Sanga Reddy District.

dtx'
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